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Convection of Members
fShri Raghu Ramaiah)

in the period prescribed in the

1966-67 along with the Audited
said section.

Accounts and the comments
[Placed in Librory. See No. LT-1178/68). f:r mm and Audi
(2) A copy each of the following

Notifications under sub-section

(6) of section 3 of the Essential

Commodities Act, 1955 :—

(i) The Kerosene (Fixation of
Ceiling Prices) Fourth Amend-
ment Order, 1968, published in
Notification No. G.S.R. 782
in Qazette of India dated the
26th April, 1968.

(ii) The Kerosene (Fixation of
Ceiling Prices) Fifth Amend-
ment Order, 1968, published in
Notification No. G.S.R. 828
in Gazette of India daied the
Ist May, 1968.

[Placed in Library. See No. LT-1181/68].

Anpnaal Report of the Damodar Valley
Corparation and Audit Report on
the Accoupts thereol for 1966 67

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): 1 beg
to lay on the Table'a copy of the Annual
Report of the Damodar Valley Corpora-
tion and Audit Report on the Accounts
thereof for the year 1966-67, under sub-
section {5) of section 45 of the Demodar
Valley Corporation Act, 1948. [Placed in
Library. See No. LT-1182/68).

(Placed in Librory. See NOUT-1I68.  \(pesaGE FROM RAJYA SABHA

(3) (i) Review by the Governoment on
the working - of the Madras
Fertilizers Lirnited, Madras for
the period 8th December, 1966

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :—

to 30th June, 1967, under sub-
section (1) of section 619A of
the Companies Act, 1956,

(i) A copy of the Annual Report
of the Madras Fertilisers Limi-
ted, Madras, for the period
8th December, 1966 to 30th
Jume, 1967 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT-1180/68).
(4) (i) Review by the Government on
the working of the Durgapur
Chemicals Limited, Calcutta,

for the year 1966-67, under sub-

saction (3) of section 619A of

the Cempanies Act, 1956, read

with clause (c)(iv) of the Pro-
clamation dated the 20th

“In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in
the Rujya Sabha, I am directed to return
herewith the Appropriation (No. 2),
Bill, 1968, which was passed by the
Lok Sabha at its sitting held on the
25th April, 1968, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House has
no recommendations to make to the
Lok Sabha in regard to the said Bill.”

——

12.32 hirs.

RESTRAINT, REMOVAL AND
CONVICTION OF MEMBERS

MR. SPEAKER : In continuation of

the felegram dated the 30th April, 1968,
from the District Superintendent of Police,
Kutch, which was sead out by me to the
House on the 20d May, 1968, I have to
inform the House that I have received
these Identical communications, dated the
Ist May, 1968, from the District Superin-

Pebruary, 1968, issued by the

President in relation to the
State of West Bengal.

(1i) A copy of the Annual Report

~ of the Durgapur Chemicals

Limited, Calcutta, for the yegr
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Convict! Evidenc,

ion of Members

tendent of Police, Kutch, which read as
follows :—

“I have the honour to inform you
that I bave found it my duty to
direct that Sarvashri Brij Bhushan Lal
and Bharat Singh Chowhan and Shrimati
Shakuntala Nayar, Members, Lok
Sabha, be restrained at 1045 hours on
the 30th April, 1968, under section 69
of the Bombay Police Act for not con-
forming to the lawful directions of the
Police Officers posted to the north of
Bandi river, one mile north of Khavda
village in Kutch Disirict for enforcing
prohibitory orders under Section 144,
Criminal Procedure Code, of the
District Magistrate, Kutch, in that
when asked not to proceed towards
Rann of Kulch, they insisted on so
proceeding in the prohibited area along
with their followers for Satyagraha.'

“Sarvashri Brij Bhushan Lal and
Bharat Singh Chowhan and Shrimati
Shakuntala Nayar, Members, Lok
Sabha, were accordingly restrained
under Section 69 of the Bombay Police
Act and were removed to Khavda
village in Kutch District on the same
day and they were allowed to go at
16.30 hours. Later on, at their request,
they were taken to Bhuj Railway

Station in Police transport.

1 have also to inform the House that I
have received a further telegram from the
District Superintendent of Police, Kutch,
dated the 4th May, 1968, which is as
follows.:—

“Reference your telegram regarding
intimating correct names of Members
of Parliament Sarvashri Brij Bhushan
Lal etc., as per our record correct
names are Shri Brij Bhushap Lal,
Shrimati Shakuntala Nayar and Shri
Bharat Singh Chowhan. The mistake
appears to have been committed by
Post Office in transmission.™

I have also recelved the following tele-
gram dated the 4th May, 1968, from the
Judicial Magistrate, Khavda, Kuitch :

“Sarvashri Shiva Chandra Jha, Kedar
Paswan and Guoanand Thakur, Mem-
bers, Lok Sabha, arrested today under
Section 188, Indian Penal Code, and
convicted under Section 243 of Criminal
Prossdure Cods sad  sentenced (g

imprisonment till rising of the court

on 3rd May.”

I have also received the following tele-
gram dated the 4th May, 1968, from the
District Superintendent of Police, Kutch :

“Shri Maharaj Singh Bharti, Mem-
ber, Lok Sabha, was arrested on 4ih
May, 1968, under Section 81 of the
Bombay Police Act at 11.00 hours
near village Dhrabani six miles north
of Khavda in Kutch District. He was
prosecuted under Section 188, Indian
Penal Code, oo the same day and sen-
tenced to undergo simple imprisonment
till rising of the court by First Class
Magistrate, Khavda.”

1 have also received the following tele-
gram dated the 5th May, 1968, from the
Judicial Magistrate, Khavda :—

“Shri Rabi Ray, Member, Lok Sabha,
arrested today under Section 188,
Indian Penal Code, and convicted under
Section 243 of Criminal Proczedure
Code and sentenced to imprisonment
till rising of the court on 5th May.”

Shri Dhillon.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : On a point of order.

MR. SPEAKER : What is the point
of order when announcements have been
made ?

ot ferwer W (wgal) : Gt fam-
& sATAitaw srian ff Wr & aix
Tree frogarfeat g <y &1 any gfew
e wifmee vz &0 & 7 70 & A
s g o g7 1 & frar w7 1 3
WAty AT 9T TgT TET qeAT

MR SPEAKER : The hon. Member

has come back...{Interruptions). My read-
ing seems to have caused the trouble.

12.34 hrs.
BANKING LAWS (AMENDMENT) BILL
(i) Report of Select Committee

SHRI G. S. DHILLON (Taran Taran) :
1 beg to presgat the Report of the Select



